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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL = HYDERABAD BENCH : HYDERABAD.

OA. NO.1327/97

Between : - , Date of Order:14=10~1997
D.Satyanarayana Ra&ao | .; Applidant.
and

1, The Registrar General of Census Cperations,
covt, of India, Ministry of Home Affairs,
2/a, Mansingh Read, New Delhi,

2. The Director of Census Operations, w
A.P. Posnett Bhavan, Boggulakunta, Hyderabada

3, The Deputy Director, Directorate of census
Operations, A.P.Postnett Bhavan, Boggulakuta,

Hyderabad,
‘e Respondents.

For thelApplicant : Mr. M, Rama Rao, Advocate,

" For the Respondents : Mr, N.R. Devaraj, Sr.CGSC{
CORAM: |
' THE HON'BLE MR. R. RANGA RAJAN : MEMBER:‘J (ADMN.)

THE HOM'BLE MR, B.S, JA] PARAMESHWAR 3 JMEMBER (JuDL,.)

The Tribunal made the following orderie F

Mr. M, Rama Rac, for the applicant and:Mr,. K.Bhaskara Rao,
for the respondents. , | | |

Though notice was issued on 7,10.1997 reply is not filed.

© Admit, The interim order dated 7,10,1997 is extended
until further orders. D

List for final hearing on 4,11,1997,
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Deputy Registrar (&)
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The Renisty=r Geper-l of Census Operations,
Govt. of Indiz, Ministry of Home Affairs,
2/A, Mansinoh Road, New Delbi.

The Dirertor of Census Overations, A.P. Posnett Bhavah,
Roaaqulakunt=, Hyderzhad, '

The Denutv Dirertor, Dire-torate of Census Operations,
A.P. Postnett Bhavan, Roggulakunta, Hyderabad,

One cony to Mr, M, Rama RR0, advorate, CAT., Hyd,
Oon~ co~y to M. ﬁ.R. Devarai, Sr.CGSC. CAT., HyAd.

One copy duplicate,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:: HYDERABAD BENCH
AT HYDERABAD

- 0.A.N0,1327 OF 1997

EETWEEN:

D. Satyanarayana Rao ' - APPL ICANT
AND

The Director,

Census Cperations, ‘

Ministry of Home Affairs,
d Fosnett Bhavan, Tilak Road,

Hyderabad and others. oo RESPONDENTS

REPLY STATEMENT FILED (M BEHALF CF THE RESPONDENTS

I, P. Lalitha, W/o Sri S.S5. Murthy, sged 56 years,
occupation Government Service resident of Hyderabad do hereby

solemnly affirm and state as follows:

I am the Assistant Director working in the Office
of the respondent No.2 and as such I am fully acquainted with
all facts of the case. I am‘éﬁiﬁfiling this Reply Stétement
on behalf of all the Resgpondents as I have been authorised to
do so. The material averments in the O.A., are denied save thos
that are specifically admitted hereunder. The applicant is put
to strict proof of all such averments except those that are

specifically admitted hereunder,

F&J \a /ool Q? The respondents submit the para-wise comments of th

case as follow:
QSZQﬁgr Para (1), {2), (3), {4) and (5): No comments.
‘&»ﬂ-ﬂ—? -
@fﬁiﬂ . ,> In reply to para 6 of the C.A. the respondents submit

this reply as follows:
It is submitted that consequent on the abolition o
!
the 1991 Census posts of Investigators in the DCC, Andhra Prades

four junior most Investigators namely, Sri K. Adinarayana,

g . - . 2
Research Off cer HgIaE frgs ST ﬂ'&
gagoar i fRRmay Asst. Director of Census Oparations
Direciorate of Census Operut o0 Fier g3, EUaR,

HFET 939, RIUENE Andhra Pradesh, Hyderabad,
Aundbra Pradesh, Hyderabad. ‘
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1 2 33 .32

Sri B. Anjaiah, Sri T.B. Ramachander (SC) and Sri G.K. Yadagiri
(SC) were reverted with effect from 28.2.1994 to the next lower
grade i.e. Statistical Assistant by applying the principle of
reverse order of.seniority in accordance with the goverrment
instructions relating to reversions. The said reversion order
wés challenged by Sri T.B. Ramchander {(sC) aﬁd §fi G.K¥, Yadagiri
{SC) in 0.A.No0.1071/95 on the file of this Hon'ble Tribunal.
The said O,A. was disposed of on 1.1.1997 directing that the abov
mentioned reversions may be reviewed by operating the reservation
roster in the reverse order instead of applying the principle of
reverse order of seniority. Accordingly, the matter was reviewed
and it was found that by applying the roster in reverse order
Sri D. Satyanarayana Rao (applicant herein), Sri G.K. Yadagiri,
Sri B, Anjaiah and Sri K, Adinarayana occupying the last four
points in the reservation roster as on 28,2.1994 were to be
reverted in terms of the direétions of this Hon'ble Tribunal.
Accordingly, instead of Sri T.B. Ramchander (SC), the applicant
herein was reverted with effect from 28, 2.19%4. There was no
chanée in the status of reversion of‘the other three persons
namely Sri G.K. Yadagiri, Sri B. Anjaiah and Sri K Adinarayéna.
However, during the year 1995-96 one vacancy had arisen in the

grade of Investigator in the office of the DCO, Andhra Pradesh

to be filled by promotion. This being a single vacancy was fillgd

by an unreserved candidate. On the basis of the D.P.C, recommnen

. !
dations, +the senior most eligible Statistical Assistant in the offic

of DCO, Andhra Pradesh namely Sri B. Anjaiah_had been promoted
to the grade of Investigator. However, after the implementation
of the order dated 1.1.i997 in O.A,N0.1071/95 due to the

reversion of the applicant herein w.e.f. 28.2.1994 instead of

Sri T.B. Ramchander, it has became necéssary to review the

- . hd T .o d 30
Aqasart afgsrd ggras fAdas sAnmar §

. Research Off cor Asst, Diref:tor of Czansus Op:ratioos
FIT0AT F:F a2y . giyg v2q, g:Uar.
Directorate of Census Oreru - Andhra Pradesh, Hyderabad,
qry 82, fgnme
Andhra Pradesh, Hydcrabad

&l

[{)
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. 97-ad. IV, dated 17.12.1997 copy enclosed). ‘It was also discévered

~a) The applicant has been reverted to the post of

i3 3 3

promotion in the grade ok Investigator against the 1995-96 vaéancy
because the applicant herein was senior to Sri B. anjaiah in the
grade of Statistical Assilstant. The Review D.P.C. has recommended
the applicant herein for the 1995-96 vécancy in the place of.
Sri B, Anjaiah. In view of this the promotion of Sri B. &njailah

Wee fu 16.,10,1996 has been cancelled. {R.G.'s order Ko.13014/23/

that the vacancy of 1995-96 was a backlog vacancy falling under
the quota of'direct recruitment in the grade of Investigator.

Accordingly, this wvacancy has been kept for difect recruitment
and no promotions have been made. At present there is no vacancy
in the grade of Iﬂvestigator in the office of DCO, Andhra Pradesh
which can be considered for recruitment by promotion the two
vacancies available in the gra&e are meant for direct recruitment

as per the vacancy roster.

As per the vacancy roster there is a backlog of two
vacancies to be filled by direct recruitment. Accordingly,
both the existing vacancies are to be filled by direct recruitment.
Therefore, the claim of the applicént that the vacant post should
be given to him is against the recruitment rules and cannot be

accepted.

In reply to the grounds taken by the applicant, the

Regpondents submit as follows:~

Statistical Assistant in compliance with order dated 1,1,1997 in
0. &.N0.1071/95. Though it is correct that the applicants position
in the roster falls on point No,27 and that of sri G.X Yadagiri
at point NC.28, the above two individuals cannot be promﬁted against
the two vacant posts as the said vacancies are ear-mar ked for
direct recruitment uﬁder 25% quota provided in Recruitment Rules.

g afrerd

Research Officer - g e s wrf° 00 1
warnar ;9 fagmey Asst. Director of Census Opzrations
Directoraste of Census Operat o5 #ier wW, %&'(Taﬁ'-
HIFH 93, qEUAE Andbra Pradesh, Hyderabad,

Aundhra Pradesh, Hyderabud.
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ipn the O.A. It is, therefore, prayed that this Hon'ble Court

she signed her name in my presence.

&

12 4 1

b) 7 The averments made by the applicant to the éxtent that

»

he was not the party in O.&,N0.1071/95 is true. However, the
directions given by this Hon'ble Tribunal could be complied only
by reverting the applicant and promoting Sri T.B. Ramchander
w.e.f: 28,2.1994, In the circumstances stated above an order
was i;sued in which the applicant was reverted and Sri T.B.
Ramchander was promoted to the post of Investigator w.e.f.

28, 2. 1994, &s already submitted in above paras the applican't
could not be adjusted against one of the two vacancies because |

they are ear-marked for direct recruitment quota as provided

under recruitment rules.

For the reasons stated above, the applicant has not

made out any case either on fact or on law and there is no merit

may be pleased to dismiss the O A. with costs and pass such
further and other order or orders as this Hon'ble Court may deem

fit and proper in the circumstances of the case.

-~

DEP(I\HE\I\T'I‘.P
qeaE fRew sarroar s
Asst. Director of Census Opszrations
Solemnly and sincerely affirmed Hir W3T, Fua
' Andhra Pradesh, Hyderabad,
+his 9\,0 ,‘R day of Toaw, 1998 and ' '

™ . BEFCRE ME

T BT Besearch, icer
B - | gEamAT $id e
- Directorate of Census Operations
T awer w3w, dETE
Andbra Pradesh, Hyderabad.
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ﬁ——” g. D.N. Barmqn e Assam .
R e Ty A.C. Borgohain -do-
5 ! 7. ' "K.P. Verma Blhar
i ! o 2°- B.N. Choudhary (SCL ~-do-
e Ramadbayan Paswan” (sc) -do-
10. Jadannath Prasad ~do-
; [ - 1. Sita Ram Pandey -do- -
h 12. Hari Charan Sinha ~do-
| 12 L petel e
; - e R. Fajapati - - - Zdos
‘ 15, B.K. zala —~do= :
o R S L V.K. Babbar . - ‘Haryana™— "
17““““‘"‘“‘"BaSarNagaraJ,” “weee- . _______Karnataka
: 18. M.5. Nagaraj Cedo- T
oo =19, - L. Ramachandra , -do-
- - = - 20, N. Sasikumar o Kerala =~
' g;- K. Sarojini - ~do-
; i Vimla Agarwal Madhya Prade
- 23, - U F. Akhepuriya ~do-y : Sh_ e
24, K.R. Patel e ~do- ) 3
P 25, M.N. Wanjari (sC) ~do- L@
- 26, S5.K. Mahane Maharashtra :
' Lo 2T M.S. Pawar .. =do-
: « 28. N.B. Bhor - -do- " :
- 29, [..R. Bansode -do- 4 3
i 30. U.P. Gangurde -do-
: 31. K...Mohapatra Orissa.
cepef e e —32, D. Sethi -do-
‘ 33. Malkiat Singh Punjab
. M J.P. Kateja Rajasthan
35. ~ R.S."Sharma -do-
f - 36. S.C. Sharma o ~do- ‘
Xl 37. K. Jegannivasan Tamil Nadu
38. S. Sugna Bai ~do-
‘ . 39. P. Venugopalan -do-
i 40. ‘M.R.V. Rvishna Rao (5C) ~do-
.41, Jai Chander Prakash (8C) Uttar Pradesh
luw —— . —— 42, Suresh Chander (SC) —-do-
f‘ ‘ 43, Anand Singh Negi ~-do-
i ' 44, Mohd. Ahmed - . =do- —
e I -~ Chander Pal Gupta , —do-
‘ ‘ 46. S.C. Tripathi -do-
47. S5.C. Sharma , -do-
T, Ravi Shankar —do-
49. Raffik-ud--din ~do-
50. Satyananda Das West Bengal
- 51, Deb Das Pall ~-do-
- 52, Gouri Shankar Das ~do-
53. A. Chaltterjee —-do-
T Q1
» o
- - (. R.K. BHATIA )
N 777 DEPUTY DIRECTOR -
2T
L}
s
'ﬁ-f
- = v i s g‘ s e = o B



No.11/1/94-Ad. IV
GOVERNMENT OF INDIA
v MINISTRY OF HOME AFFAIRS
4’,“ FEB \qqﬁorﬁ‘, | OF THE REGISTRAR GENERAL, INDIA
,ya .

.,wvmi Trn
\1‘*':“«50@0%- S

Aﬂbnn, (B ._'| [R] B
. g e - —_ - " 2/Af Man31ngh Road,

New Delhi-110011 )
bated : l.

| , | ureaiai

sm mem o= -The - officials " listed below who are at ‘pPresent

i-

officiating against the posts of Investigator -are.reverted~ to™ 7

-thieir parent posts of Statistical Asgistant with- effect from
the afternoon of 28th February, 1994, The revertion ordnr

will become effective from thls date eVPn if an officer 1s an

leave or absent from duty,

2. - These promotlons were made against - 52 posts .’ of
Investigator which had been created to supervise and manage-the o
_Editing and Coding Cells opened for 1991 Census? the ‘'sanction
for which, from the Government, had been avallable only till
February, 28, 1994: The Coding and Editing ‘Cells would be
closed on 28th February, 1994; and any r931duary work. if

left, would be managed by the regular/core post

< 3. The above reversions have been made strictly in

reverse order in view of -the. instructions/clarlficatlon of. the-

- m—

Department of Personnel & Training vide thelr ID.No. 43Q48/4/9?
T ESttT (SCT) dated 19.10. 1992,

4. Any vacancy available from 01.03.1994 onwards would
be fllled in when so required and considered necessary by the
competent authority, and as per the Recruitment Rules and

reservation roster.

Name of the D.C.O.
'§1.No. Name of the Officials ™ where working

1. 2 , 3

Shri/Smt.

G Yadagiri Andhra Pradesh
T.B. Ramachander : N ~-do-
K. Adinarayana ' ~do-
B. Anjaiah ~-do-

LRI RES B ]

- ‘ - . Cont..-.
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7 Copy to :-
]
% 1. Director of Census Operations; Andhra Pradesh,
Hyderabad/Assam, Guwahati/Bihar, Patna/Gujarat,
Ahmedabad/ﬂaryana, Chandigarh/Katnataka,
Bangalore/Kera;a, Trivandrum/Madhya Pradesgh,
_ Bhopal/Maharasghtra, Bombay/Orissa, Bhubaneswar/
_ - Punjab;"Chandigarh/Rajasthan, Jaipur/Tamil Nadu,
Madras/Uttar Pradesh, Lucknow/West Bengal,
Calcutta. '
2. Pay & Accounts Officer (Census), AGCW&M Building, o
New Delhij, o R T st
3. _.LRecord—AssistahEU_Rﬁ‘s Office. .
_ 4. Order file. o e - T T T
- — — {CM.
e = i ( R.K. BuATIA )
DEPUTY DIRECTOR
/0 the Director of Census
Operations, A,P., Hyderabad,
No.A,12/76/89-Estt, Dated 24.2.1994,

. To
The. officials concerned,

R I
mm Ez"' ."' '

DESPATCHER
PP "X cerreenrnns

Copy communicated to the officials concerned.

Copy to admn,I1/I1/II1 Sections/SfR. Entry Clerk. e

. \,_'
(KiK. SARMA)
Assistant Director,
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T ORDER

(Per Honcuralle Mr.Justice B.C. Saksenat Acting C

Heard the learned counsel for the applicant and

we hove been also taken through the pieadings_on reccra.

A very short guestion rises in the cabe. The TTTTUTTUHC
o Ver) 1 5 e ,

» PR

applicunt belongg to théh;chedule case, _Qho haé beéth
LTI 7D ordered to be reverted along'with:others to-the post of .
Statlstical Asslstant from the post of In§estigator. The
plea taken by ﬁﬁe abplicvnt is that, while passing orders

ofwseVLxsion,mxhe“reuansaéondcn_pf seniority_cannot be

the criteria.but it cculd be the reverse order of "the

... .. .. roster=-points that would be a vslid criteria.

v

e N | . o i
In the counter atfidavit the :gg[Onﬂents have T
clearly averred that the crders for reversion heve been |

i
passed on the batis cf the reverse order (f cenloxity.

They have alto pleaded that the reversg-order of roaster-

i

-k e point cannot be thercriteria. The stand of Lhé respéndents

conrot be sustalined in theﬂlight of Supreme Court DeciSi;n”

e o e remeeem—— = - = g0 pbe-Government of Andhra Pradesh -nd‘éthGrS Vs Bala- E
”JTT;lt"V' | musaliéh'and cthers'reported_in (1995) 1 5SC 184). - In '_f*'k
paragraph & of judgement in the case, their Lordships made l

the following observationss:

——— - s

" sne principle and policy behind the reservation

fﬁ;f f T veuld be adequately neb gnd would regeive cenctitutionsl

% ”" approval, if, whiie retrenching the emgployees,. the roster
followed while making sppointments is adhered to. To
‘e1UCidate, if the roster 1s operated backwards (which we 7 - .

R o chall call recycled) ind if the employees to be retrenched j "

e

w.'

Crad

*L .
R T USSR -..... 0¥
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N TUE CENIMAL ADIMIMIS TRATIVE TRIBU“AL: : HY OBRABAD nE~ici
_ AT HYDERABAD

. OA No. 1071/1995 .

ToTTT T ate AL e dsi AT n 14 99
Betwaen:

TB Ramachdnier an GK Yadagiri Applicants

LI

ant

1. The Uninn ofIndia, rep. by its.
—Recretary to
Mew Delhi.

Govt.’, Minittryorl Homo Affiars,

2. Te Unisnof India,
rep. by its 500retary to Gove, | Department:
of Personnél and Training, C entral
Seeretariat, Now Delhi.,

3. The RegistrarCenamal of India, Govt., of ITnq ia,

_ e pmc o =i a

o —
O T

A T e o

WIE IONIBLE JUSTICE MR, B. o, Fakeenz, Acting Chairman

The Hon'ble duxtion i, H.Rajenlra Prasad, ”cmber(ﬁdmn.)

crntd. ., 2,

:“ ’
Ministry of Hong Affairs, 2/R, lan Singh Rnad . f ]
_ Now Delni, I
o 4. The Divectay aff Census O}orations, ' . —— - ? .
. A%, Khairatabad, Hyderahad. T ' R
- - ——— T T . - !‘:s
4
' A
Cotmzel Lor the applicant . Mr. Y.Rama ilohan Rae o
T4 —
Coung ¢1 L nr the RQsponﬂpnts:_ﬁp._wn_nevaraj ‘ h
_— e M
el o e e e - - §
U S u.__ff_],_
J- ORppr:--— - - - - | :
e e e :
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j cempleted within g purlod of 2 months, We also provide — —

o thet dn the event ol the reverse crder of roster point

being adopted, if the applicents do not fﬂll t01 rever)ion

then the respondents shall treat the applicants to have

| B - ccntinuod as lnvestigatoru. The,appliants shall -also———

1- ’ h T N bé'ﬂhtltltd fUJ alkit CL“JLMUtuLiql beaef ivs . L
K S Order i not quashed. Since we heve only given
il S T T e a direction with regzrd to the- principles ‘to be followed
o ‘

L Ly the respondents we hive not bern discunded for doing
i : | o
éTgﬁm_"'_"_““_"_'_'—‘"“‘ 50 by the ibience of Bucl TevE6ns who are liXely to he

4‘- IR - alfected 18 the principle laid-down is followed—by—thU“éf‘*
i .

l .
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as ;cr nonnul plinuiplc e on 'a non-reserveﬂ'point, a

rescrved category i ndldntr would not be rPLrﬂncth, even
- . . o

if as per geﬁéral rule of " last in, fir t out " he would

have been required to be retrenched. To state it differently,
a reserved category candidate would be retrenched only when
on the recycled path the resi rygq_pging_;§“£gaghg§:“_jlﬁéin_ -

‘mode of f{ollowing rostir would adeguately protect the reserved

Cutegory caniicd.t - inucmuch as thelr pcrrantuge in Lhe ser-

SR

A e e

- e

» r—e— - -— S e e -

vice or cadre would remain as it came to be when apvoint-

T menis woere mado.

reach a conclusion that, i1f the reverse order of roster

fa
l

of reversion, the ammlicants would not standl roverted. In
the circumstances we are of the view that the only apnro-

priate order that can be passad is to indicate that the

principles Jolloch by Lhw rCﬁaondentbun the other hand

uhow that by so passing the order of rovcr“fOH on LhL basm;
Y

T of reverse order of oCﬂlOl[ty is clearly illﬂgml and un-

- . 3

sustainable. We, thereforu, leave it to the auLhoritlcs

to reconsider In the dight of the orders of the Suprems
Court in the casc of Goverrmment of AP, Vs, Balomus allah
and others (supra) and puss fresh speaking order indicatlng

tha roster. points.which were .reached_when_the_applicants’

The pleadings of the parties do not enable us to .

point wire to be adopted while pugsing the impugned order -

i

: ) .
I _. . pPromotion camc to be wade and the roster-point wewld bhe

reached - 1f the reverse order of roster—poinf is cfiterié

[}

-=—-- * for passing the order of reversion. . -

In view of what has been stated we do not guash

the order of reversion. It will stand. It would be subject

‘LU‘LMHQ ‘D "l Pra.
to o -rciseLundcltaken as per the obcﬁxvatinnJ mnde herein

A ——— e e

: above. Ve further direct that thL exercise shall oo

L | N N\

)
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‘. o dofNo. 11/1/96-2d.1V .
EIL"Q{M AL AR - M el
\ . oF INDIA ‘ . '
d Lo e KBS ‘
| D Y ST . $. 9 %:_ii_li_a I
; Y OMB AFFAIRS/GRIE MANTRALAYA ¢ liel 76 v
. e W@ & ag YR &1 FRET - .
— " T OFFICR OF -THB REGISTRAR GBNERAL, INDIA , .y
g- _ el o ‘ _ ' ! ?
; R I

L B . “New Delbdy tht "o 1 Qctober, 1996

> : , ' -
\A?/D“ EEERA ORDEHR
\ ————————————

' . ~ On the recommendation of the Departmental
Committee, the Registrar General, India is pleased to appeoint

following Statistical Assistant in

Census Operations, Andhra pradesh as Investigator in the

' - -.... scale
‘ office in a ‘temporary capacity with eff
———date of his taking .charge of the post,
until further orders: !

ect from 16.10.96 or
whichever is later

1. Shri B. Anjaiah

2. He will be on probation for a period of
! . ) years. R
. 3 He should exercise his option for pay fixation under F

i ; B

i ' wf fywiy, fiatsi  2/aA, Mansingh Road,
[

H

3

Promotior?

the

the Office of the Director of

pay

of -Rs;1640—60—2600-EB—75—2900-~by—-promotion in the same

the
and

two

R 22

).t .
3 --==  (a) (1) within one month from the date of promotion. (Q%dhkﬁv;h’

(K. VIVEKANAND)

T | T ST = — - —— -DEPUTY DIRECTOR.
No.l1/1/96-Ad4.1V New Delhi, the
" - Copy to:
w4—~”—*_t:),/’Ci The - Director " of Census Operations; Andhta ~ Pradesh,
Hyderabad (with one spare copy for the individual
e concerned). —eee e T T .
2. pay & Accounts Officer (Census), MHA, AGCW&M Building New
Delhi.
e A _3._ _ Records 9S§i§£%QEL_R§l§_OffiCE- '
' 4. Order file. - T - —
(K. VIVEKANAND) |
A DEPUTY DIRECTOR |
A ¢ /\‘?‘;0 S
atwa/
S
o <$J Q©\ané .
o _,ng ) -
‘e
A
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[ficials. viz. Shri G.K. Yadagiri (UC), shri 8, AnJaiah and bh.K
Ad1narayana occupying the roster points No. 28, 29, 30 which are ¢
. covered. by the dlscontlnuance of the posts. . - R SNk

5. : Accordingly, conseguent upon ‘the abolition of four
posts of Investigator in the office of the. DCO, Andhra Pradesh
w.ee.f. 28.2,94 the following four officials shall stand reverted
w.e.f, 28.2.94.

4
. , 3
L ___1) shri D. Satyanarayana..Rao. - _ —— o
‘ 2) - Shri G. K. Yadagiri (ScC). .
3) shri B. Anjaiah. o o —_—
T T 4)" "Shri K. Adinarayana. o
‘ 6. Shri T. B. Ramachander who had been reverted from the
- grade of Investigator carlier vide O.M. No. 11/1/94-Ad.IV‘:dated .
T722702.1994 is repromoted w.e.f. 28.2.94. Howe ver ta cthrr qib
be eligible for arreavs of pay and allowances due to repromolion B
for the period 20.2.94 uplko the dale of his agsumption of charge S
of . the post of Investigator now, as he didnot work as
Investigator during this period. ' ‘ v
. ) et 9
7. In the case of Shri D. Satyanarayana Rao, no recovary
,of excess pay due to this reversion will be made from his salary
for the period from 28.2.94 Kill the date Shri T.B, Ramachander
assumes charge of ~the post of Investigator. The secrvices
rendered by him in the grade of Investigator during the above )
period shall be treated as ad-hoc service which shall not be T )
counted for the purpouse of sen:orlty or eligibility for promotion .. ... ..
- -to the ‘next higher gradéel” ™
S 8., - This order is issued subject to the fiﬁal-outcome of
e the SLP(C} No.12052/97 rfiled in the Supreme Court by the Union of
| India Vg, T.8. Ramachander & othecrs. ' o L
'% S e =
| : . | » il
i ' : ' . (V. BAKSHI)
L L . ~-- DEPUTY DIRECTOR -~ ~— ~ "=~
27 [Gsfas- aday L
f No. ' . - . New pelhi, the -
L COpY tos oo T e e e S =
\ . .
.-lL- o DCO( Andhra Pradesh, liydervabad {(with 4 spare copies for
. the individuals). ' - ‘ C
2. " Retords Assistant. o . | | .
; . Order File. . - \({V};V
L 4. File No.11/2/30~ ALV | Ay ;
v . 1=] o H)- & . : r Na ¥ "3
a0 . ' ! . : o i/\q B ;
A . (V. BAKSHTI) "

LT N —— ——
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Telegram ¢ LG GLNEIND™

Yolnte. 27/45/95-Ad1V

Govialeng ¢r INDIA

g vierrr
MIMISTRY OF HoMi AFPAIRS/GRIH MANIARAYA

wi ¥ g <R wn saia
OFFICI OF TIE REGISTRAR GUNERAL, THLIA

ok fusd, ety 2/A, Mansingh Road,

ORDER .

-
-,

In this office ovder No. 11/1/94-Ad. v dated
22.02.1994 a nuwber of Inventigotors were reverted Lo their

. i..-parent- posts -of Statistical Assistents w.e.f. 28.02.1994 duc to

.t

—

the discontinuance of the posts. Ther reversioa was done in the
reverse order of their seniority a3 per the DOP&T's instructions
in force. ' :

order dated 1.1.1997 in O.A. Ne. 1071/95-T.B. Ramachander and
<.&. Yadagiri Vs. Union of 1Indin & others has -held. that bhe._ ...

passing of the order on Lhe basis of weverse nrder of seninrilty
is illegal and unsustainable and nas, therefore. directed Lo

reconsider the reoversions of the npplicants In the grode of.
Investigator in the office of ULhe LCO Andhra- Pradesh “in Ehe

{ight of the orders of the Supreme Court in Governmenk of Andhra
pradesh Vs. palamusalaiah & others and pass a fresh speaking:

.order .indicating the roster points whiche~were reached when the

applicants’ promaelbion caue ta be made and fhe roatar-points which
would bhe reached if the reversa order of roaster-point iu the
criteria for passing the order of reversion. )

3. AE the time of the promoution of the applicants to the
grade of Tnvestigator on 20.11.90, the roster points No. 17 to 30
were reached and the applicants namely Shri T.B. rRamachander and
Sshri G.K. Yadagiri were considered for promotion against the
roster points No. 22 and 28 respectively. Four poskts in the

' grade of Investigator in the office of tha DCO, Andhra Pradesh

were abolished with effect from 28.:z.94 due to discontinuation of
the posts created for the 1921 censiad and the reduction in the
cadre due to the abolition of the above posts affeckt roster
points 30 to 27 (including .roster point No. 28 reserved for SC} -

by applying the principle of ravevse ordz ¢t of the roster.

1. By applying the principle of reverse orvder of
reverted to Lhe grade of Steotistical Assistant w.e.f. 28.2.1994
instead of Shri T.B. Ramachander as the roster peoint No. 22

against which the latter was considered ia not affected.
However, the reversion will stand in respect of the othex Lhrec

._ e

New Delil, 4 joth sept., 1997

P

2. : The éeht?;1~Rdmiﬂistrétiﬁémfrﬁbunal, Hyaeréﬁéa gapeh by 7777

the .
roater, Shri D. Satyanavrayona pno al resker peoint No. 27 aball be

R

+ ——m
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T ; v C ' 17.12,97 -~ T ”'i A
2/M Mansingh Road, S

T oo T ' ORDER

pursuant to the order dated 1.1.97 of the CAT, Hyderabad Bench
in 0.4, R0.1071/95 directing that the reversion of 4 Investigators
conseguent on the aboliticn c£ 4 posts creatad for the 1991 Census
~ work in the DCo, Andhra pradesh bé made by applying the raverse orxder
~ Sf reservation roster 11ist&3d of reverse order vf semlority; 4 ——mm
Imvestigators inclurding M/s D. Satyanarayana Rao and B. Anjailah.
-~ - .. ——were reverted to the posts of Statistical Aszistant. w.e.f, 28,2,94 . . .
vide this cfilce order No.27/45/95-Ad, IV dated 19.9.97. lHowevex, :
shri B. Anjaialy had been promoted as Investigator wede £0 16.10.98
~ based on the recomnendation of the D.P.C. h=lé on 3.9,96, Since’
<~ shri D, Satyanarayana Rac-1s senior to Shri B. Anjaiah in the . . .
grade of Statistjcal Assistant in the' ofFfice of DCo, Andhra pradesh,

the recommendaticn of the DPC held on 3.2.96 regarding Eronntiog

to the gt Investjgatqr in res Sh. B. Apj=ia 8.0, has

subsequggtlyogean sevigweg ino tﬁa'ﬁggzea DpC he & on 30,11.97"
by including the name ¢f Sh. D. Satyanarayana Ran, S.A. above

D)

sh. B. Anjaleh, S.A. in the zone of consideration for the vacancy
of 1995-96 in tha grade of Investijatol.

Lo

on the basis of the recommendation of the above rRaview DPC
sh. D, Satyanarayana Ran, S.A. will take the place of sh. B. Anjalah
_against the vacancy of Investigator in DCo, Andhra- pradesh ardsing
in 1995986 and eal'.'lj.er filled bY Sihie B Anjaiah Woeoft 16.10.96- '

e e s However this order, will not have any effact on the actual
status of Sh. D. Satyanarayana Rao ok She Be Anjaiah since they

.were already reverted as 8.A.5 w.€. . 28.2.94 cnwards as per this

ﬂﬁﬁgifice order No.27/45/95-Ad, IV datad 19.9.97. : \ o

oL :
Qy <§9y This order will be subjact to the f£inal outcome of the
SLP(C) No.12062/97 filed in the Supreme Ccurt by the Unior of India

\EBQ;QVB T.B. Rapachander and Others, and C.A. No.1323/97 filed by

T

.-"-_: Q\B\ ‘J*
f”L ' sh. B. Anjatah in CAT, Hyderabad Bench and O.A. No.1327/97 filed

by 89, D. Satyanarayana Rac in CAT, Hydexsbad.
4 @\\r,/‘\wﬁW
V% o S
\

V. BAIGSHI )

il
v
e

_ R

g /\0‘{){. | s\ ¢

S e XV - S A\ “pepury DIRECTCR (s @, —
SAVAQ | !\ e 2l

hhndhra pradesh, Hydetabad(wilth two spare coples for the"ﬂwkq]

Do g L nce,

; "\V Tt /.o;ncarned ctficlalsl),.
RN 7 PS tq R.G. 1.
Ll Y oo ),

3%
4, --oxder flle,

e ——
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I THE CENTRAL AGMINISTRATIVE TRIBUNAL : HYOERABAD BENCH : HYDERABAD.

" MA.477/98 in OA,Ne,1327/57

Betucen: Dated:26.8.98.
1. The Ragistrar General af Census

Operatiesns, Gevernmant sf India,

Ministry e@f Heme APPairs, 2/A,

Mansing Read, New Delhi. -
2? The Dirascter of Cansus Operastiens, -

A.P., Pasnatt Bhavan, Baggulakunta,

Hydarabad.
3. The Doputy Dirsctor, Dirscterats of

Census Opuratiens, A.P., Pasnett e :

Bhavan, Boggulakunta, Hydarabad. s+« Applicants,

And | -
1. D.Satyanarayana Rag .fljﬁmabsndmnt¢
Counsel far the Applicants [ Mrgmiﬁ;ﬁmuaraj -
" Ceunsel far the Respendent : Mr. M.Rema gae
CORAM
THE HON'HBLE MR.R.RANGARAJAN ¢ MEMBER (A)
THE HOH’BLE MR. 3.5.JA1 PARAMESWAR : MEMBER (J)
* * # .

YHREXHENXAKEXNRL

THE TRIBUNAL MADE THE FOLLOWING ORDER:

" Heard Sri W.Satyanarayanz fer 8ri li.R,Devaraj, far the
raspendents in the MA, = . )

24 Interim grdpr in the OA was passed an 7.10.1997 which was
in Perce till 16,10,97, As thes reply was net filed, the 0A was _
admittad and the interim srder was extended until further srders.
when tha OA came up fer hearipg en 4,11.97, raspandents requested
time_ ta file reply upte 23.12.97 but the reply was filed enly en -
24.6.98. Tha raspendsnts in the 0A aras fully respsnsible fer the
delay in filing reply. Hencs we ses ne uUrgancy in vacating
interim erder whan the raspendents themselves de net fecl te file
reply in time, Hgnce ue do not ses, any reason te vacate the
interim erder nesw, MA is dismissed, Ne cestse

Y,

i
Daputy Ragistrar
Capy tei-
1« The Registrar General af Census Oparatiens, Min. ef Heme
~ aPfsirs, 2/A, Mansing Read, New Delhi. ,
27 The Director af Census Operatisns, A.Ps, Posnztt Bhavan,
_ Beggulakunta, Hydarab ad., -
3. The Deputy Dirscter, Dirscterate of Census Opesratiens, AP.,
_ Pasnatt Bhavan, Beggulskunta, Hydaerabads &
4, Ons cepy to MryNJRéDavaraj, Fr.CG30., CAT., Hyde
S Ono copy te fMr. fl.Rama Rao, Advascate, CAT., Hydd
6, One duplicate cepy. ®
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CTVEED BY . CHECKED 3Y
. . CUHRAAED BY CAPPRIVED BY

I THE CENTRAL ADMIMISTRATIVE TRIDUNAL
HYDERABAD SENCH HYDEZRABAD
o
!

~

. TH ;u':LL SHR D ?.\uuuﬁun34h : M(A)

I

END

_ THZ HON'SLE SHRI 5.5.04T PARAMESHLAR ¢
S - ' ‘ 1{3)

BATED: | 26 (E% (2185 _

; ' : ORDER / FHRCHEEHF—

. , | | | .M,.aa‘/.az 2 le A, 477 /98
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:: ADDITIONAL BENCH:
AT HYDERABAD

O.AsN0.1327 of 1997

Betweens .

D. Satyanarayana Rao, S/0. late D. Gopala-

krishnaiah, aged about: 51 years, Occs

Investigator, 0/¢. Director of Census

Operations, A.P., Kendriya Sadan, Sul tan R

Bagar, Hyderawad. e Applicant
and

l. The Registraf ‘General of Census Operations,

Govt. of India, Ministry of Home Affairs,
2/4a, Mansing Road, New Delhi. : ‘

2. The Director of Census Operations, AP,
Posnett Bhavan, Boggulakunta, Hyderakad.

3. The Deputy Director, Directorate of Census,
Operations, AP, Posnett Bhavan, Boggulakunta,
Hyderawad. :

: . 'Respondents

REJOINDER FILED ON BEHALF OF THE APPLICANT

) I, D. Satyanarayana Rao, S/o. D. Gopala Krishraiah
(Late), aged awout 51 years, R/o. Dilsukh Nagar, Hyderawad,
do hereby solemnly affirm and sincerely state on oath as

followss~ . -~

1. I am the applicant herein and hence well acquainted

with the facts of the case state hereunder.

2. I have read the reply statement filed on behalf of
the respondents and I deny all those averments except those
which are specifically admitted herein and which are contrary
to the main 6.A. and the respondents are put to strict proef

of their averments.

3. The contention of the respondents that persuant to
the directions in 0.A.No0.1071 of 1995 a reﬁ'iew of roaster was
undertaken in the reverse order :I.ﬁstead of applying principle
of reverse order of seniority and sy following the same, the
applicant was reverted in terms of the said judgement. It is

pertinent to state at this juncture that Mr. B. anjaiah and

= @:‘4—_ contd..

.:;W% g

2.
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the applicant. As long as juniors are continuing, reversion

e

=3 2 -

Mr. K. Adinarayana who are forward caste were juniors in
seniority as well as in respect of roaster points to the vn€¥>
applieant’ are being continued. However, Mr. K. Adinarayana;
who is also junior to Mr. -Anjaiah was promoted as Investigator
vide Orderd dt.12th aagust, 1998 issued by the Joint Director

on regular Masis i.e., after passing of reversion orders to

of applicant does not arise and that too with retrospective
effect i.e., from 28.02.1994. Such orders are illegal and

untenakle in the eye of law.

4, The applicant was selected in a regular DPC along
with eleven others through proceedings dt,21-11-1990 at serial
number 8 in the said proceedings. Mr. Anjaigh is at serial
numker 9 and Mr. T.B. Ramchander is at serlal no.10, who took
voluntary retifement through proceedings dt.13.01.1998 on
health grounds. The said Ramchander, who is occupying roaster
point no.29 was now given to Mr. K. Adinarayana who belongs -

v -

to 0.C. category.

S. Presently, there are five clear vacancies available
out of which, two vacancies arisen consequent on the retirement
@£ on superannuation namely 1) Smt. T. Susheeladeviy and

2) Smt. K. Saroja and another vacancy arisen by voluntary
retirement of Mr. T. R. Ramchander as already mentioned above
and in addition to the awove sald vacancles two more vacancies
are existing as against the agreed strength of 17. Thus, there
are numker of vacancies avallable and reversion of the applicant
consequent on revising the judgement in 0+.A.No,1071 of_199§

does not arise,

6. .The contention of the respondents fhat as per the
vacancy roaster, two backlog vacancies are to ke filled by
direct recruitment is_incorrect. There is no notification
published inviting applications for filling-up the posts of

Investigators ky direct recruitment from 21,11,1990, It is
@ﬁﬁm ég;z;ﬁﬂ;?;::??ﬁ—“__”JCOntd..3.
) A
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also pertinent to state that Mr. K. Adinarayana, Statistical
assistant, is promoted as Investigator By the Department.
Hence, the contention'that two vacancies of 1995-96é are meant
for direct recruitment is false and misleading the.Hon'hle
Triwunal. The applicant was promoted on 21.1;.1990 through
regular DPC against a substantive vacancy. Now, it is well
settled law that xmn filling of the posts after a selection
»y the DPC shall ke done only for suhstantive vacancies.
regularly
I was tasposiesbbdi appeointed on 21.11,1990.1nm Any vacancy which
is continued for more than three years shall be treated as
permanent vacancy and as stated aeove, my appointment was for

regular post as it has been filled-up after a selection by

the DPC. on regular »asis.

Te It ig also pertinent to state that the Department
has issued up~-dated seniority list of Statistical Assistants
as_on.1.05.1998. in which the gbplicant stood at No.1 and
Mr. B. Anjalah at serial H6.2 gnd Mr. K. Adinarayana and '
Mr. G.K. Yadagiri at serial Nos.3 and 4, At any rate, the
reversion of the applicant while continuing his juniors in
the senlority list as well as in respect of roaster points,
the reversion of the applicant cannct e resorted to. Hence,
in view of the subsequent developments and events of proﬁoting
his juniors, the applicant should also ke conﬁinued as
Investigator and I may Me given seniority frﬁm the date of

my original promotion as an Investigator,

In the said circumstances, the 0.aA. may be allowed

as prayed for,.

Deponent

Sworn and signed on this
the 24th day of August, 1998,

Before me !
’ &JX
ot

aAdvocate, Hyderabad.
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No.A«30014/2/97-Lstt.

A<‘<i:;;>
. /
Govermmaeint ol Iz.la

Ministroy - e affoirs
Sliave o6 the Ldieotor o Census Operations
andhra Prodeshityderabad

Dated 2.7.1997.
ORDER

Smt T~ Susecela Levi,Tnvestigator working in the office »
of the birector of Census Ooera tions, Aauhra Pradesh,
Hylerabad is due to retire from scervice on 30.4.1998 Aeih
on gttaining the age of superannuation 1n accordance with
the provisions contained urder F.R.56 ard as per her
date of birth as recorded in the service book of the

(Ram Egﬁga;f’ﬂ”f”aﬂ ' TN
Leputy blrector .
f\(\'[ ) M,
\ .

official concerned.

1o — : /

t T. Suseeclapevy, Investigator.
Slc is requested to submit xher pension paners in
form S (im triplicate) on or before 30.9.1997 to
taxe further action.

Coyy to the RCgiaerr General, "India, . ey Delhi.

Copy to the Pay & Accounts Officer (Census), HNew Delhi.
Copy to Admn.I/IT/ILI QOCLlonS/qaRQ Entry clerk.

Lopy to wotice Board/o 1. /8.C.,




Mo« e 3001471797 -EsLt. B
Governmant of India
Ministry of lome oaffairs
Office of the Director of Census Oper.utions
Andhra Pradeshibyderabad

Luteds: 22.7.1997.

0 RDER *

Smt K. Saroja, Investigator working in the office of
the Director of Census Operations,; Aaguhra Pradesh, H/derabad
is .due to retire from service on 31.3.1998 a.ide on attaining
the age of superannuation in accordance with the provisions
contained under F-R.56 and as per her date of birth as

recorded in the service book of the official concerned.

T -
-,

(RaM SINGH)
bDeputy Director

W
Z///.'a'-'nt Ke Saroja, ILavestigator,

ohe is reguested to submit her pension papers in
form Wo.5{in triplicate) on or before 31.0.1997 to
tarke further action. -

o
N

Copy to the Registrar General, India, ew Delhi.
Copy to the Pay & accounts Officer (Census), wnew Delhi.
Couy to admn.I/IT/TIT sections/3.R. Entry clerk.
Copy to the Notide ELoard/S5.F/5.C. -

Lt B e i L B o )
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) . HolNo. 13014/23/97-N4, 1V
‘' WY AT

\q‘ GOVRINMENE OF Lrdia
q¢ ¥amy

nnspey oF HoMa AFPATRYJGarH Mairimeys vl

~wred & ng dgTe w rata
OFFi ) OF THE REQISERAR GENERAL, INDL

nf rh, fooris 17.12,97

Weve Drafpi kg~ =~ - mmmemmmm

' 2/A mMansingh Road,

ORDER.

pursuant 'to the order dated 1.1.97 of the CAT, Hyderabad Bench
in O.h. No0.1071/95 directing that the reversion of 4 Investigators
cunsequent on thé abolition cf 4 posls creatad for the 1991 Census
work in the DCo, Andhra Pradesh be made by applying the reverse order
of reservation rostér instead of reverse crder of seniority, 4
investigators including 1M/s . Satyanarayana R3o and B. Anjaiah
were reverted to:the posts of Statistical Assistant w.e.f. 28,2,94
vide this office order Nv.27/45/95-Ad, 1V dated 19.9.97. However,
Shri B. Anjalah had been promoted as Investigator w.2.f. 16.10.96
based on the rec muwendation of the D.p.C. held on 3,9.96, Since
shri D. Satyanarayana Rac is senicr to Shri B. Anjaiah in the
grade of Statistical Assistant in the office of DCr, Andhra Pradesh,
the  recommendation of the DPC held on 3.9.96 regarding promstion

to the at of Investigatqr in respect of 3h. B. Anjaish, S.A0, h-
subsequggtly been revigweg in the Bevieﬁ 3 D)% he_lAﬁ 08_2,0. 11.97 rs‘

by including the name of She D. swytyanarayana Rao, S.A. above
sh. B. Anjaish, S.A, in the zone of consideration fcr the vacancy
of 1995-96 in the grade of Investibator.

on the basis of the recommendaticn of the above Review DFC
sh. D, Satyanarayana Rao, S.A, will take the place of 3h. B. Anjalah
against the vacancy of Invastigator in IXC, Andhra pradesh arising
in 1995-96 and earlier f£illed by sh. B. Anjaiah w.2.f, 16,10.96,

However thlg order will not have any effect on the actual
status of Sh. D. Satyanarayana Rac.or Sh. B. Anjaiah since they
were already reverted as 8.A.s w.@.L{. 28.2.94 onwards as per this
office order No.27/45/95-Ad, IV dated 19.9.97. ‘

This order _ will be subject to the final outcome of the
SLP(C) No.12052/97 filed in the Supreme Court by the Union of India
va T.B. Ramachander and Others, and ¢.A. No.1323/97 filed by
sh. B. Anjaiah in CAY, Hyderabad Bench and O.A. No.1327/97 filed
by Sh. D. Satyanarayana R in CATL, Hyderabad.

o ,
Sy
¢
(v. pastiz 3 V) :
: : DEPUTY DIRECTCR
Copy toi- y

- y _

1. DCo, Andira Pradesh, Hyderabad(with two spare coples for the
concerned officialsy. .

2. PS tO RoG..It-'

3, DD (B), : " .
4, order file, .




epm— e e

i

Felegrom CHELGENIIMD

[ NP

e pmme s

[ PRI T Y o

-

e
’;Tsi///
%oft40.38011/1/98~Ad .1V / <:E;;>

0y GINIT (:\

GOovERNMENT aF ENpih

qg Hainy
HLRY OF Bloste AFPAIRSIGU MAKROALLYA
RS UL T UIED
GEFITE OF THE IBEQISIRAN CGENERML, MDDy

“

4
i

af pomil, forks  2/A Mansingh Road,
Wew Tallf] 1he :

13.1.98
O R D E R . ....,._....::-..:..-..-.....‘...-.-.-‘,—“..- - -:‘_.. e eee
In pursuance of his notice dated 206.12,97 - |

seeking voluntary retirement w.e.f., 1.4.98 FN,
Sh. T.B. Ramchander, Investigator, DCO, Andhra
Pradesh will voluntarily retire from Government.

service with effect from 1.4.98 (F.N,).
4
S =

( v. BAKgHT )W
DEPUTY DIREGTOR

-

¢

Ends t. No.30011/1/98-Ad.1V dated 9.,1.98

Copy to:

l.¥Sh., T.B. Ranchander, Investigator (X0, Andhra prades!
Hyderabuad through DCO, Andhra pradesh, Hyderabad,

2., DCO, Ardhra pradesh, Hyderabad, . She T.B., Ramchnader
may be relieved in the Forencon of 1.4,98,

V. BAKSHI P//T::R?QX(
. DEPUTY DIRECIOR
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NO.A. 23011/1/9¢~EStt, (Sh)
Government of India
Ministry of Home Affairs
Office of the Director of Census (perations
Zndhra Fradesh: Hyderabad.

Dated 27.5:1998,
CRDER

Updated seniority list of officials in the grade
of Stetistical Assistant working in the office of- the
Director of Census (perstions, Andhra Pradesh, Hyderabad
as on 1.,5.1998 is’communicated to all concerned vide

Lnnexure to this order.
3
Brrors and omissions if any in the updategd list

may be brought to the rotice of the hdministration within
one week from the date of issue of this ordexr for reétification.,
No representation will be entertained after the stipulated

period. ‘ ’ .

(REM STNGH)
JOINT DIRECT(R.

To ) ’_.‘/

The individuals concerned.
Copy to Notice Board.
Copy to the Registrar Genersl, India, New Delhi.

o ——

Copy to S.F./S.C.
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ANNEXURE T4} GRDER NO.A,23031/3 /50 %ott, (SA), Tt

UPDATED SENIORITY LI3T OF STATISTICAL AS5ISTANTS IN THE OF FICK OF vEHE

DIRLCTOR OF CLNSUS OPLRATICHS, ANDHRA

-_ ae A am o e

Hame and date
of kirth

- = e e e e 4 mm Em e

3ri D, Satyznarayana
Rao -15,7.1946

Sri F. Anjaiah
17,7,:947

Sri K, Adinarayzma
4,1C,10846

Sr’ G,¥. Yadagiri
2,3.1%.¢

Sri D, "~teswara Rao
5013.15‘ ;-’

Smt, K, Sul'ba Lakshmi
11,11.194¢

PRADLSH, HYDLRABAD A4S ON €,5,1998,
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Educational Date of Date of - Vhether .
‘Qualifi- entrey inte regular . .- 5€ c»- Rema wks
caticns Govt, ‘appointment” > ° 8T R ;
service tc the grade AN
3 4 S 6 7
Matric 2.4.1968 A 6,3.1960 *°° No I Revcrted from the
. . I regular post of
j ' I Investigator w.e,f,
B2, 3,7.1968 - 6,3,1980 No I 28.,2,19%4 AN, and
- " continuing as
Investigaters as per
the interim orders
l cf the ton'ble C.A,T,,
Hyd, Bench in 0.A.No.
. 1323 amd 1327 of 97,
E.lay B.Sc. 4,8.1970 6.3.1980 No
B.Com, 1,5.1970 6.3,1080  SC
JM.B, 1 4,11,1965 6.3,19£0 ST
(Sociology)
LL. .M,
HSLC (MP) 4.,12.1968

21,5,1981 No

00..02.
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1 2 ’ 3 4 > 6 ’
19, 3ri ‘M, Narsinca kao B.Sc,,LL, B 28,4.1970 . 12,9,1983 - No
1.8.1946
20, Sri NV, Sastry Bui, 28.4.1970 m¥ - 12,9.19e3 Ho
1.6/1946 . ‘ ;. ) |
21, Sri Ramchander P.U.C 1.5.197¢ oN 7 12,9,1e83 No
12,6,1947 '
22, Smt. Zsmath EFasha E.U.C, .20.4.1¢270 t2.9.1983 No
5.11,1950
23, Smt. Sarwar Begum HSC (MF) 29.4.1970 12.9.19€3 - No
- 10.8.1946 e y ;
24, Sri Mirgs Hussain Ali B.le., LL.B. 1.5.1970 1z,9.19e3 No-
Khan * ° 14.2,1946 L S
25, Sri T.K, Satyanarayana HSLIC MP 2.5.197¢C t2.9.19e3.. No
S ingh 10,1,194¢8 ‘
26. Sri Khamolal E.Com, ¢ = .:1,5,147¢ &N  12,9.19g3. No
5.1_. 1948 ¢ |
27. 5ri K,Y, Sadanandam B.,., - 30.4,1970 AN -12.9,1983 SC
3.6,1949 ' '
28, Sri K, Devender Rac HsC., 29.4,1970 in 12.9.19e3 SC
16.6,1944 o o -
29, Sri J. Rajagepal Kao B.2, 205,1970° 12.9.1983 5¢
. 20,6.1942 : S L - '
30. Kum; K, Znusuya H.5.C, 5.1970 12,9,1983 sC
14.4,1941 - L
31, 3ri M,U,‘ Ehesker Rao Maaas 30.4,19%8 ..N, 12,9,198e3 - 8C )
16.6,1944 (aocltlogy) T
32, Sri M, Sathaiah B.A. 119.5.1970 N 12,9,1983 No

12,.6.1948

o°ﬂll4°
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21,7.1946

s 2 - -3
33, 5ri P, Sanyasi Naidu B.Com,
- 1,7.1948 .
34, Sri P, Narsinga Raou A,3,C, =
10,1,1547 o ;
35, Sri K, Narsinga Rao HSLC MP -
13 '.731949 'J,{_ ] )
"36, Sri AH.V. Ramana Rao BE,.Com,
12,2,1947 .
37, Sri D,A., Sarma S51C
4,11,1946 _
38, Sri Md, Mumtazuddin ahmed _B,Com,
' 10,6,1947 T ' l
38, Sri L, Sudershan Rao H.S.C.
1.2,1947 - :
40, Smt, J. Sitameha Lakshai B,.A,
6.4,1948 !
41, Sri S, Eitchanna B.Sc.
1.7.1946
42, Sri ¥, Gcpalakrishna Bodi,
rmrthy 7.5.124¢8
43, Sri b, Makatlel B.i.,
&.,6,1953 o,
44, Sri V, Jonanthasayena Rao Boisa
2,11.1946
. e .
45, Sri ... Seshaizh B.Sc,

- ST
28.4.1970

26,9,1972

3¢,5,1970.

- ’29.,4,1970

30,4,1970

AN
. 730.4,1970 AN

-

12;9.1983

1209n1983

12,9,1983

oo —1664‘1984

AN

AN

29.4,1974 .

28.4,1970

- 18.6.1970

10,6.197€

12,9.1983

FA

17.6,1970

20.6.397¢C

16,4.1984

16.4.3984

T

16.4.1984

16,4.1984°

16.4,1984

22,8.1990

" 14,10,1991

14,10,.1991

- = em

ST
No
No
No
Ne
No
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D.R.D.5,, Cuddapah.
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46. Sri /., Venkateswara Rac - K, i, . 28,5,1971 X i4,10,1991 No X
1,7,1949 (Sociology)
47. 3ri S, Habeebuddin. F.U.C. ©4,1,1971 14,19 1881 No
© 31,10,1940 ] .
48. Sri 5.5, Qaiyum M.i.. (Urdu) ©  B.e.1¢78 " ° 14.10.1991 No
15.,8.1947 ' . .
492, Sri K, Vecnkziah M,a,, LL,B. 10.7»_1959 14,10,1991 5c
3.7.1954 _ -
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On the recommendation of the’ Depértmental prcmotég
Committee, the 'Reglstrar 'General, ”“India‘ is pleased Lo
appoint by promotion the under- mentloned 5tatthflcal
' . . } . H
Assistants workingiin - different'! offices "td” the posElbe-
investigator (Group 'B' Non-Gazetted) in the pay scalelnf
Rs. 5500-175-9000, on a regular. basis in tempora?§
capacity, in Lthe same office with ‘effect from l? 8.98' Dﬁ
from the dave they take over charge of ‘the "post whlgheye;
Lo dater and uncil furthor ordenrs: : Vo f;gw
ORGL ‘ o TR
7T Smi. Uripta Pasricha : ! ' i .
2. Sh. Vinay Prasad -' ._E
3. Sh. 5.C. Saxena , S
4. sint. Kanta Kumari Malholra ¢ A
-DCC,  Andhra Pradesh N
K. Adinarayana
\ S
LCG, Manipur
B ' i
Sh. R.X. Dorendrajit Singh ‘ S T '
DEQ._ fssan ~ b
D.M. Burman
RCO,  Kerala ] ‘
Sinci bab Phillip
O. N7
Uh. : ,
/
.2/
]
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ncY, ‘famil Hada

. Thiangavelu

P above oificiala will be on prebation for a perioed
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H ! ‘ (K. VIVEKANAND) | . ,
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) y . DEFUTY DIRECTOR |
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| L. DCO, hudhra fradesh,Assam,tanipur,Kerala,Pamil Nadu ! :
4 wgonqwth one spara copy or each concorned E )
8 orllelal (fpeed post). | !
2. Shidvidnnl consorned Ln toi dead Quagtcr OFfice of i !
R.G.I. i : d
3. P.5. ko RLCLTL ' X i :
. i DUIY/DD0EP) /S0, NGLLY Seotion. E .
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/o the Director gf Census
Cperctiong, APy liyderabade.
Admn, section, T .
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i
. ;
BGePs 15/76/89-Eatt, Dt. 37.8,195%8, ‘ | {"5
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Copy communicuted to 3rl K. Adinarsyana, 3.A,

- for informmation and ascespgary action,
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COUNSEL FOR THE APPLICANTS: Mr.P.NAVEEN RAO in OA 1323/97 »
Mr.M.RAMA RAO in OA 1327/97

CdUNSEL FOR THE RESPONDENTS: Mr.B.NARASIMHA - SARMA in both
the OAs.

CORAM:
|
!HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.)

HON'BLE SHRI B.S.JAI PARAMESHWAR, MEMBER (JUDL.)

JUDGMENT

ORDER (PER HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.)

Heard Mr.Phaniraj for Mr.P.Naveen Réo; learnéd
counsel for the applicant in OA 1323/97, Mr.Sﬁryanarayana
Sastry for Mr.M.Rama Rao, learned counsel for tHe applicant

in OA 1327/97 and Mr.Narasimha Sarma, learned standing

counsel for the respondents in both thg OAs.

2. The contentions raised in both the OAs are samejso

also the relief asked for. Hence both the OAs are dispoéed

of by a common order.

3. The applicants in OA Nos. 1323/97 and 1327/97
challenge the order dated 19.9.97 (Annexure-IX at page 20

to the OA No.1323/97) whereby they stand rveverted with

effect from 28.2.94.
4, The facts of this case are as follows:-

The applicants in both the OAs were initially
|

appointed as Assistant Compilers in 1968. Later, they were

e



1\
. .

.“.

‘\,

po O\
-nn\\‘h“;f

€

(e

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
AT HYDRABRAD ‘

il

. ORIGINAL APPLICATION NO.1323 of 1997
' ' and ‘
ORIGINAL APPLICATION NO.1327 of 1997

v,

DATE OF ORDER: 99+d JANUARY, 1999

 BETWEEN:

0.A.NO.1323/97

B.ANJAIAH .. APPLICANT

=

and

1. Union of India rep. by its
Secretary to Government,
Ministry of Home Affairs,
New Delhi,

he )
.

Union of India rep. by its
Secretary *to Government,

Dept. of Personnel § Training,
Central Secretariat,

New Delhi, -

3. The Registrar General and Census,
Commissioner of India, Ministry of Home
Affairs, Govt. of India, ‘
2/A, Mousingh Road,

New Delhi 110 011,

4. The Director of Census Operations,
A.P, Govt. of India,
Posnett Bhavan, Ram Koti,

Hyderabad. -+ RESPONDENTS
0.A.NO,1327/97
D.SATYANARAYANA RAO | «« APPLICANT
and

1. The Registrar General of Census Operafibns,
Govt. of India, Ministry of Home Affairé,
2/A, Mansing Road, New Delhi, ‘

2. The Director of Census Operatins A.P,
Posnett Bhavan, Boggulakunta,
Hyderabad,

3. The Deputy Director,
Directorate of Census Operations,

A.P, Posnett Bhavan, Roggulakunta,
Hyderabad.

N

-+ RESPONDENTS

YD/’//-
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| 1. shri B.Anjaiah,
2. Shri K.Adinarayana Rao,
3. Shri T;B.Ramachander (sc). .
4. 8hri G.K.Yvadagiri (sc).
7.: S/shri T.B.Ramachander and G.K.Yadagiri, both

belong to SC community filed OA No.1071/95 on the file of

" this Bench challenging their reversions. This Trlbunal in
the above said 0aA directed the respondents to make
reverslons by applying "reverse order of reservation roster
?oint instead of reverse order of seniority". Acbordingly,
in place of Shri T.B.Ramachander:(sc), Shri D.Satyanarayane
Rao (the applicant in oa 1327/97) was reverted with effect
ﬁroﬁ 28.2.94 by the 1mpugned Office Order dated 18.9. 971
Shr1 B.Anjaiah who was 1unJor to Shri D.Satyanar%yana Rao:

had - been promoted as Inveéstigator with effect from,

19.10.96, but his promotlon was cancelled by the impugned’

order dated 19.9.97 and he continued to be reverted to the
grade of Statistical A531stant with effect from 28.2. 94:

since Shri D.Satyanarayana Rao was senior to him.

Even :

Shri D.Satyanarayana Rao, the applicant in OA ' 1327/97,

could not be promoted as the vacancy occupied by Shri B,
\ .
Anjaiah was a back-log vacancy earmarked for DR guota. As

the Vacancy in the grade of'Investigator under ﬁromotion:

quota was not available, both Shri'D.Satyanarayana\Rao and

|
Shri B.Anjaiah, the applicants in oa 1327/97 and 1323/97

respectively remained reverted to the post of Statlst1ca1

Asslstanrs with effect from 28.2.94.  The appllcants in

both the oas namely Shri p.Sat

Yanarayana Rao and B.Andjajah
|

challenged the above reversion order on the file

pf this
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promoted as Computers in 1970 and futrther promoted. as
Statistical Assistants .in September, 1980, They were
promoted as Investigators in November, 19??. Their
probation was declared and they. were:- confirmed as
Investigators. On 28.2.94, the applicants in both the OAs
were reverted as Statistical Assistants on account of
abolition of the posts of Investigator. Both of them were
again promoted as Investigators on regular basis consequent
upon the recommendations of the DPC by an order dated
15.10.96 and they are continuing till date in the said
post. By the impugned.order dated 19.9.97 it'was sought to
e revert them as Statistical Assistants once again.
Hence they approached—this Tribunal for setting aside the
impugned'order No.27/45/95-Ad.1V, dated 19.9.97 igsued. by
R-3 with all consequential benefits.

5. An interim order dated 7.10.97 was passed in both
the OAs whereby the impugned order shall not be operated
until 16.10.97. Further, the said interim order dated
7.10.97 was extended until further orders by the second

interim order dated 14.10.97.

6. From the deéails given in both the OAs and the
reply filed by the respondents, it is seen that at the time
of abolition of the temporarily created 1991 Census posts
of Investigators in DCO, Andhra Pradesh, 4 investigators
were reverted to the post of Statistical Aggistant on

28.2.94 by applying ‘"reverse order of seniority", The

reverse

employees reverted in the /order of seniority are as

follows:-

P
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quota and the applicants in both these OAs were promoted

against the direct recruitment quota. Hence it was sought

to revert them as Statistical Assistants from the post of
«*

Investigator by the'impugned order dated 19.9.97. But they

are continuing in that post with effect from the respective

dates of their earlier promotion i.ey 128.2.1994 and

19.10.1996 in view of the stay order. granted by this

Tribunal.

9. It is clearly stated  in the reply that promotion
to the post of Investigater is to the extent of 75% by
promotion and 25% by direct recruitment. If there are no
posts for continuing the applicants againsﬁ the promotion
quota, then it cannot be said that reversipn order issued
by the order dated 19.9.97 is irregﬁlar. However, th;y may
be treated as being continued on adhec basis against.the
direct recruitment quota and they have to give room for
direct recruits as and when the direct recruits join as the
applicants in both the OAs are occupying the gquota
carmarked for the direct recruits. Hence éhe reversion of
both ‘the applicants by the impugned order dated %9.9.97
cannot be challenged as they are not occupying th; posts
earmarked against the promotional guota in the post of
Investigator from the lower grade of Statistical Assistant.

Hence the applicants have no ground to challenge the

impugned reversion order dated 19.9.97.

: \
10. It was brought te our notice that one of their

juniors had already been promoted as Investigator from the

post of Statistical Assistant. Hence the applicants claim

that they should also be deemed to have been promoted and
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Tribunal by filing these two OAs: | The Tribunal by the
interim order granted the stay of operation of the revesion
order of these two offiéials. In view of the stay granted
by this Tribunal to the impugned reversio; order dated
19.9.97, the applicants in both the OAs namely S/Shri
D.Satyanarayana Rao and B.Anjaiah are gontinued as

Investigators with effect from 28.2.94 and 19.10.96

respectively.

8. The promotion order issued to the applicants in
both the OAs were to be cancelled in view of the direction
in OA 1071/95 dated 1.1.95 as the reversion should take
place in the'reverse order on reserﬁation roster point and
not in the reverse order of seniority. Eveﬁ though Shri
T.B.Ramachander (SC) and G.K.Yadagiri (SC) were juniors to
the applicants, they werg.promoted ageinst the roster point
which were higher than éhe roster point against which the
applicants were bromoted. Though both the applicants
mildly allege irreqgularity in the maintenance of roster
points in the roster yégister, the same cannot be given
much credence as the reé@ondents had c}early indicated the
roster points'-against whicﬁ the SC employees and the
applicants herein were promoted. . That statement has not
been controverted by the applicants by filing a rejoinder.
The statement of promotion against the roster points as

brought out by the respondents doea not appear to be

incorrect. Hence the reversion of both the applicants by

the order dated 28.2.94 has to be upheld as the direction

in OA 1031/95 had become final. Moreover, by the impugned

order dated 19,9.97, both the applicants had to be reverted

as there were no vacancies existed against the promotion

>




i

-

[ |

the year 1998-99 against the promotional quota an? if they

are found suitable, they should be regularly promoted:

against those vacancies in accordance with law. | If they .

could not be accommodated against the vacancies in the
- |

I . ;
-promotional quota available in the year 1998-99 or they are

not found fit for promotinn by the regular DPC, then they

may -have to be reverted. A decision in this connectinn
‘ |
|

" should be taken within a period of two months from the date

.
S

of receipt of a copy of this order. Till such time a

decision is taken, the interim orders dated 7.10.97 and

Wl ,

14.10.97 H=. be continued. In case the applicants are

‘fh

promoted in pursuance of the above direction, then their

seniority will be reckoned from the date when their juniors

| |
were promoted if the juniors are also accommodated in the

. }
prpmotional quota vacancics of 1998-99, If the juniors are

reverted, then the seniority of the applicants will be from

|
the date nf their actual assumption of charge on promotion

in the promo-ional quota vacancies of 1998-99.

13. The OA is ordered accordingly. No order as to

costs. I :
gorfra nf |
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hence the interim order staying their reveﬁaion has to be
treated 28 final order. -
.

11.  When we enquired about the above subﬁisgion, the
learned standing cousel for the respondents submitted that
the fjuniors to Lhe appliéants were promoted to the post of
Investigatér against the promotional.quota:of vacancies of
1998-99 as per their seniority in the grade of Statistical
Assistants subject to the outcome in thifA'OA and hence
those promo*teesg - junior %o the applicants do not get any
right to be éontinued if the applicants afe to he promoted
and there are no promotional'quota vacancies available to
continue their ﬁuniors. As the applicantsfin both the OAs
had already been continuing as Investigators in view of the
interim order of this Tribunal in hese OASQ their case for
regular promotion is required to be reviewed if the interim
stay granted by this Tribvﬁal is vacated or the OAs filed

by the applicants are finslly disposed of. -

12.. As stated earlier, the impugned reversion order
dated 1%.9.97 cannot he questioned. However, when the
interim stay is current and the OAs are pending, there is
no reason to promcte their juhiors as Investigator. The
respondents shéuld have waited t£ill the OAé are disposed of
before-promotihg their juniors. But for unknown-reasons;
the respondents héd promotgd their juniong to the post of

Investigator against the promotion quota, in the vacancy

that had arisen for the year 1998-99, In view of the

above, a direction has to be given to consider the cases of

the applicants in both the OAs also for:promotion to the

post. of Investigator in the vacancies *hat had occcurred in




IN THE CENTRAL ADWINISTRATIVE %S}B TAL HY%ERABAD BENCH
U, &)Y ;Cm ol (9577
AT HYDE *

M.A. No.H7 of 1998
in
0.A. No.1327 OF 1997

Between :

1. The Registrar General of
Census QOperations,
Government of India,
Ministry of Home Affairs,
- 2/A, Mansing Road, New Delhi,

2. The Director of Census Qpebations,
A.P., Posnett Bhavan,
Boggulakunta, Hyderabad.

3. The Deputy Director,
Directorate of Census QOperations,
A.P., Posnett Bhavan,

Boggulakunta, Hyderabad. .. Applicants/
Respondents
AND
D. Satyanarayana Rao ' .. Respondent/
Applicant

For the reasons stated in the accompanying
affidavit, it is prayed that this Hon'ble Tribunal may be
pleased to vacate the interim direction passed on 7109}
in 0.A.No.1327/97 may-be-xaeabed and pass such order or

orders as this Hon'ble Tribunal may deem fit and proper.

!

1

COUNSEL FOR TH% APPLICANTS.
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‘Between: .
The Director of Census (peratiocns, ae Zpplicants
A.P,, Ministry of Home Affairs, Respondents
- Hyderabad and another.
AND
D. Saﬁyanarayana Rao .o Resgpondent

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH
AT HYDERABAD,
M.ﬂ.No.}4’T7 of 1998 .

» IN
C.A.No. 1327 of 1997

Applicant

AFF IDAV IT

I, P. Lalitha, wW/o Sri S.S. Murthy aged 56 years
Cccupation: Government service Resident of Hyderabad do hereby

solemnly affirm and state as follows: .

That I am working as Assistant Director of Census
Cperations in the Office of the lst applicant herein and as such
I aﬁ weil acquainted with the facts of the case. I am filing this
affidavit on behalf of éll the applicants herein as I have been

authorised to do so.

That the Respondent herein has filed the above C.a.
challenging the order of reversion from the post of Investigator
to the post of S.k. issued by the Registrar General, India i,e.t
2nd applicant herein vide Crder lic.27/45/95-2d.1V, dated 19.9.19p7
on the plea that he cannot be reverted from the post of Investigator—
as a result of implementation of order dated 1.1.1997 of this
Hon'ble Bench in O.A.No.1071 of 1995 filed by Sri T.B. Ramchander
and another Vs, Union of India and other as he was promoted to

the said grade on regular basis long back.

NG X —

ggas fadas ST e

y ; & 2

» ]

gAawm afgsrd
Research Off‘cer

FAAAr FiF fAdme Asst. Disestor of Gensus Oparations
; . o e e
Directorate of Census Operat o s AT T, b—‘ﬂma'

HIFE SR, LEHIE ' Andhra Pradesh, Hyderabad,

Audhra Pradesh, Hyderabud.
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The Hon'ble Tribunal by an order dated 7.10.,1997 in
the above O.B. stayed the operaticn of the impugned order
dated 19.9.1997 until 16,10,1997. However, while admitting the

0. A. 14,10.,1997, this Hon'ble Tribunal further extended the

on
interim order dated 7.10,1997 until further orders. Cn the basis
of the interim order in the above matter, the Regpondent herein
is continuing as Investigator though he is not eligible for the

same as a result of the Judgement of this Hon'ble Tribunal

The applicants herein have already filed reply statemeﬁt
in the main O.,A. on 21,1,1998 explaining the reasons for reverting
the respondent-herein from the post of Investigator and praying
the Hon'ble Bench to dismiss the main C.A. for the reasons stated
therein. The applicants‘grave,haﬁeagi this Hon'ble Tribunal to |

pergge the Counter Affidavit as part of this affidavit.

In purguance to the order dated 1.1.1997 of this
Hon'ble Tribunal in O.A.N0.1071/95, the matter was reviewed and

it was found that by applying the roster in reverse order

Sr1 D. Satyanareyana Rao {the respondent herein), Sri G.K. Yadagiri,
Sri B. Anjalah and Sri K, Adinarayana occupying the last four
points in the reservaticn roster as on 28.2.1994 were reverted
in terms of the Central ﬁdminiétrative Tribunal Order. At
present there is no vacancy.available in ‘the grade of Investigptor
in the COffice of the lst applicant herein, which can be filled
up by promotiocn. Thérefore, the claim of the applicant that the
vacant post should be given to him is against the Recruitment Rule
and cannot be accepted. It is therefore expedient and necess
that the interim order dated 7.10.1997 which was further extended

vide order dated 14.10,1997 be vacated.

V-

FAgeat afawrd ggras fAas ST Tl

Research Off cer Asst. Director of G113 op: ropne
aquar &4 fadma ‘ siel w3, FaAr
Directorate of Census Orerators ‘ Andhra Pradesh, Hyderabad
HIFEr S8w, §8IFIE -
Andhra Pradesh, Hyderubad.
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Standing Counsel for Railweys
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~amai Osmania,
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It is, therefore, prayed that the Hon'ble Tribunal

%
may be pleased to vacate the interim order passed in the

above C.a. in th\e interest of justice.

1

(-
DEPGIENT

wgas fas wyrrr o
Asst. Director of Cen us Dparations
AT w_7, §.UAE,
i Solemnly and 'sincerely affirmed Audira Pradesh, Hyderabad.

this 27th day of March, 1998

" and she signed her name in my

presence. >

RS TERBTY

ﬁesearch Off'cer
v . Aol (4 faamea
Directorate of Census Operat o0s
* gEY SiW, g3UdIE
Andhra Pradesh, Hyderabad.
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Heard Sri W.Satyanarayana for Sri ]
N.R.Oevaraj, for the respondents in tha A,

2. Interim order in the UAﬁz;ssad on
7=10-973uhich was in Parce till 16-10-97,
As the reply was not filed, the (A vas ‘ -
admltted and the interim order was axtan%

dediggbaicfurther orders. When the (A

came up for hear ing on 4= 11-97, respon-

dents requested time to @119 reply supto Jir, /b TN s

3-12—9? but the reply was filed only orﬂ couﬁggi FOR TﬁE\AP?tﬂfﬁﬁﬂEhua__ﬁ_
4 6“‘984

The respongents in the 04 are | AND
ully responsiole far the delay in filing

eply. Hence we see no urgency in vacate,,. N th E;L&Jy<3\ éz_jx{

ng ‘inter im order whan the fespondants Sr.ADDL. STANDIKG COUkupﬁ]LOE.CaG.RlyE
emselves do not fegl to file reply in

ims. Hence we do not see any reason to EEDEL N

cate the interim order now. MA is - RN ;;.'fﬁjﬁ;hé?
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